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(Order of tne Bench delivered by Hon'ble
Mr.Justice Amitav Banerji, Cnairman)

Heard counsel for both sides.

The applicant has come up before the

Tribunal complaining that he has not been granted

Casual Leave although it was due to him. Nor/^ has he

been granted any Earned Leave, He sought an interview

with tne Additional Deputy Conmissioner of Police,

Respondent No.4 hereip,but the same was refused..

and his explanation was' called for#

These facts need not detain us any

further from dismissing this application with tne

observation tnat tne Respondents will consider tne

applicant's case for grant ,ot leave,whetner Casual

or Earned,whichever may be due to him,sympathetically

at an early date.

Aipplication stands disposed of as above.

A copy of this order along with the

application for leave may be presented to Respondent

No.4.
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